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 of  Rly,  Convention  Com.,
 D.  G.  (Rlys)  1986.87,

 Suppl.  D.  G.  (Rhys)
 -  and  Demands

 for  Excess  Grants

 (Riys)  1983.84

 to  the  President  of  India  out  of  the

 Consolidated  Fund  of  India,  to  defray

 the  charges  that  will  come  in  the  course

 of  payment  during  the  year  ending  the

 81st  day  of  March,  1987,  in  respect  of

 the  heads  of  demands  entered  in  the

 second  column  thereof  against  Demand

 Nos.  1  to  16.”

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  ।  shall  now  put  the

 Supplementary  Demands  for  Grants  (Rail-

 ways)  for  1985-86  to  vote.

 The  question  is:—~—

 “phat  the  respective  supplementary

 sums  pot  exceeding  the  amounts  shown

 in  the  third  column  of  the  Order  Paper

 be  granted  to  the  President  of  India

 out  of  ihe  Consolidated  Fund  of  Jndia

 to  defray  the  charges  that  will  come  in

 course  of  payment  during  the  year  end-

 ing  the  31st  day  of  March,  1886,  in

 respect  of  the  heads  of  Demands  ente-

 red  in  the  second  column  thereof—

 Demands  Nos.  1  and  3  to  16.”

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  ।
 shall  now  put

 the  Demands  for  Excess  Grants  (Railways)

 for  1983-84  to  vote.

 The  question  is  :

 ‘rat  the  respective  excess  sums  not

 exceeding  the  amounts  shown  in  the

 third  column  of  the  Order  Paper  be

 granted  to  the  President  of  India  out

 of  the  Consolidated  Fund  of  India  to

 make  good  the  excess  00  the  respective

 grants  during  the  year  ended  on  the

 31st  day  of  March;  1984,  in  respect  of

 the  following  Demands  entered  in  the

 second  column  thereof—Demands  Nos.

 4,  9,  10  and  13.”

 The  morion  was  adopted.
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 18,13  brs.

 APPROPRIATION  (RAILWAYS),
 BILL  1986*

 LEnglish]

 THE  MINISTER  OF  TRANSPORT
 (SHRI  BANSI  LAL):  1  beg  to  move  for
 leave  to  introduce  a  Bill  to  authories  pay-
 ment  and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated  Fund.  of
 India  for  the  services  of  the  financial  year
 1986-87  for  the  purposes  of  Railways.

 MR.  CHAIRMAN  ;  The  question  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  to  authorise  payment  and  appro.
 priation  of  Certain  sums  from  and  out
 of  the  Consoliduted  Fund  of  India  for
 the  rervices  of  the  financial  year
 1986-87  for  the  purposes  of  Rail-

 waysਂ

 The  motion  was  adopted.

 SHRI  BANSI  LAL  :  Sir,  I  introdude**
 the  Bill.

 SHRI  BANSI  LAL  :  Sir,

 movet

 1  beg  to

 ‘That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  services  of  the  Snancial

 year  1986-87  for  the  purpose  of  Rail-

 ways,  be  taken  into  consideration,”

 MR.  CHAIRMAN  :  The  question  js  :

 ‘That  the  Bill  to  authorise  payment
 ee
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 (Mr.  Chairman]

 and  appropriation  of  certain  sums  from

 and  out  of  the  Consolidatcd  Fund  of

 India  for  the  services  of  financial  year

 1896-87  for  the  purposes  of  Railways,

 be  taken  into  consideration.”

 The  motion  was  adopled.

 MR.  CHAIRMAN  :  The  House  wil!

 now  take  up  clause  by  clause  consideration

 of  the  Bill.  The  question  is  :

 ‘“rhat  Clauses  2  and  3,  andthe  Sche-

 dule  stand  part  of  the  Bill.”

 The  motion  was  adopted,

 Clauses  2  and  3,  and  the  Schedule  were

 added  to  the  Bill.

 MR.  CHAIRMAN  :  The  question  is  :

 ‘“rhat  Clause  1,  Enacting  Formula  and

 Title  stand  part  of  the  Bill.”’

 The  motion  was  adopted.

 Clause  1,  Enacting  Formula,  and  Title

 were  added  to  the  Bill,

 MR.  CHAIRMAN  :  The  Minister  may

 now  move  that  the  Bill  be  passed.

 SHRI  BANSI  LAL  :  Sir,  I  beg  to

 move  :

 “That  the  Bill  be  passed.”

 MR,  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  be  passed.”’

 The  motion  was  adopted.

 (तावान  -

 18,16  bra.

 APPROPRIATION  (RAILWAYS)  NO.2

 BILL,  1986,*

 THE  MINISTER  OF  TRANSPORT

 (SHRI  BANSI:LAL) :  Sir,  ।  be  to  move

 *Published  in  Gazette  of  India  Ex-

 traordinary  part  II,  section  2,  dated

 13.3.1986.
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 for  leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain
 further  sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  services  of  the
 financial  year  1985-86  for  purposes  of
 Railways.

 MR,  CHAIRMAN  :  The  question  1  १

 ‘That  leave  be  granted  to  introduce
 a  Bill  to  authorise  payment  and  appro-
 priation  of  certain  further  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  services  of  the  financial

 year  1985.86  for  the  purposes  of  Rail-

 ways,”

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  The  Minister  may
 now  introduce  the  Bill.

 SHRI  BANSI  LAL :  Sir,  I  introduce*®
 the  Bill.

 MR.  CHAIRMAN  :  The  Minister  may
 now  move  that  the  Bill  be  taken  into
 consideration.

 SHRI  BANSI  LAL:  Sir,  I  beg  to
 move**

 **That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of  the
 financial  year  1985-86  for  the  purposes
 of  Railways,  be  taken  into  considera-
 tion.”

 MR.  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consolida-
 ted  Fund  of  India  for  the  services  of
 the  financial  year  1985-86  for  the  pur-
 poses  of  Railways,  be  taken  into  consi-
 deration.””

 The  motion  was  adopted.

 दिव  विवि  वि  विवि  विवि  -  REE
 **Introduced/moved  with  the  recom-

 mendation  of  the  President,


